
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

	

0. A. No. 	
146 of 1992 

	

DATE OF DECISION 	20. 2.92 

	

B.Anjl Kumar 	 Applicant (s) 

4 

Mr.Babu Cherukara 	
ocate for the Applicant (s) 

Versus 

• Union of India represented 
by becretary, M1y of 	Respondent (s) 

Communication and others 

Mr.Mathew J Nedurnpara,ACGSC Advocate for the Respondent (s) 

CORAM: 

The Honble Mr. B.P.Mukerji - Vice Chairman 
and 

The Honble Mr. N.Dharmadafl - Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement ?>.i 
To be referred to the Reporter or not ?'o 
Whether their Lordships wish to ee the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? 

IL I1AM 

(}bnble Shri S.P.Mukeiji,Vice Chairman) 

We have heard the learned, counsel, for both the 

parties ont his application dated 20.1.92 in which the 

applicant who is a member Of theSchedu1ed Caste community 

has prayed for compassionate appointment on the ground 

of the death of hi's father whi-ch- occued within 13 days 

of his premature retirement on medica1ound. The 
hcA4. 	' 

applicant s case is that his father sought premature0.  
retirement under, compelling circumstances when he had 

more than 13 days of earned leave to his credit. The 

fact that ew.,sa 13 days of his premature retirement, he  
to 

expired should not be taken technically to deny the applicant 

compassionate appointment on the ground that his father 

had already retired before his sad death. The applicant 
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states that IrAs family is in indigent circumstances, 

consisting of besides the widow, two unmarried daughters 

and the applicant. It appears that the applicant's 

representation for Compassionate appointment dated 

26.4.91 addressed tothe 4th respondent has not been 

disposedof. His mother had also represented on 

- 

	

	 27.11.89 which representation according tothe learned 

counsel for the respondents had been dismissed. 

2. 	In the cOnspectus of facts and circumstances 

we admit this app1icatio -i and dispose of the same wth 

the direction to the applicant to submit a fresh repre-

sentation addressed to Respondent No.3 ie., Chief Pot 

Master Genea1, who according to the iiarned counsel 

for th respondents is the  Competent authority for 

this purpose. ,A copy of UB representation dated 26.4.91 

at Armnexure.I also should be annexed with that repre-

sentation. The representation should be submitted to 

the third respondent withinaperiod of two weeks from 

today and the third respondent is directed to d ispose 

of the representation with sympathetic consideration 

within a period cf one month fromt date of its 

receipt. There will be no order as to Costs. 

(N.DPARMADAN) 	 - (s.P.MUKERJI) 
J(JDIC IAL NEMBER 	 ' VICE CHAIRMAN 
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